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U.Ml Ian. 
COMMI'ITEE ON SUBORDINATE 

LEG1SLATION 
MINUTES 

Shrt Krlsbnamoortby Bao (Shi-
!IIIOga): I beg to lay on the Table the 
Minutes of the Seventeenth and 
Eighteenth sittings of the Committee 
on Subordinate Legislation. 

11.141 bfti. 
IlESSAGES FROM RAJY A SABHA 

lIecretarT: Sir, I have to report the 
iIIollowing me..sages received from the 
8ecretary ot Rajya Sabha:-

(I) "In accordance with the pro-
visions of rule 127 of the Rules 
of Procedure and Conduct of 
Busin ..... s in the Rajya Sabhs, 
I am directed to inform the 
Lok Babha that the Rajya 
Sabha, at its sitting held on 
the 30th November, 1966, 
passed, in accordance with the 
provi6ions of article 368 of the 
Constitution of India, without 
any amendment, the Constitu-
tion (Nineteenth Amendment) 
Bill, 1966, which was passed 
by the Lok Sabha at Its sitting 
held on the 22nd November, 
1966." 

(U) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabhs, I am direct-
ed to return herewith the 
Kerala Appropriation (No.3) 
Bill, 1966, which was passed 
by the Lok Sabha at Its sit-
ting held on the 22nd Nov-
ember, 1966, and traru;mitted 
to the Rajya Sabha for its re-
commendations and to state 
that this House has no recom-
mendations to make to the 
Lok Sabhs in regard to the 
said BilL" 

(Ill) "In accordance with the provi-
sions of sub-rule (6) of rule 
186 of the Rul., of Procedure 
and Conduct of Business In the 
Rajya Sabha, I am directed 

to return herewith the Kerals 
Appropriation (No.4) Bill. 
1966, which was passed by the 
Lok Sabha at its sitting held 
on the 22nd November, 1966, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in re-
gard to the said Bill." 

(iv) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business In 
the Rajya Sabha, I am direct-
ed to return herewith the 
Kerala Appropriation (No.5) 
Bill, 1966, which was passed 
by the Lok Sabha at its sit-
ting held On the 22nd Novem-
ber, 1966, and transmitted to 
the Rajya Sabha for its recom-
mendations and to state thd 
this House has no recommen-
datiollg to make to the Lok 
Sabha in regard to the aald 
Bill." 

(v) ''In accordance with the pro-
visions of sub-rUle (6) of 
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the RajYa Sabha, I am 
directed to return herewith 
the Appropriation (Railways) 
No. 3 Bill, 1966, which wU 
passed by the Lok Sabha at 
Ita sitting held on the 21st 
November, 1966, and transmit. 
ted to the Rajya Sabha for its 
recommendatiollB and to state 
that this House has nO recom-
mendations to make to the 
Lok Sabhs In regard to the 
said BilL" 

(vi) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Busine.. in 
the RajYB Sabha, I am direct-
ed to return herewith the 
ApDropriation (Railways) No. 
4 Bill, 1966. which was passed 
by the Lok Sabha at its sit-
ting held on the 21.t Novem-
ber, 1966, and transmitted to 
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the Rajya Sabha, tor ita re-
commendations and to state 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said 
Bill." 

1U5l hrs, 
RESIGNATION BY MEMBER 

(Shri Laxmi Dass) 

Hr, Speaker: I have to inform the 
Souse that Shri Laxmi Dass, an elect-
ed Member of the Lok Sabha from 
the Miryalguda constituency of Andhra 
Pradesh has resigned his seat in the 
Lok Sabha with effect from 4.00 P.M. 
On 2nd December, 1966. 

ll.551 hrs. 

COMMITI'EE ON SUBORDINATE 
LEGISLATION 

Sa:xTIl REPoRT 

8hrt Krlslmamoortb,. Bao (Shl-
IIIOga) : I beg to present the Sixth 
Report of the Committee aD Subordl-
ute LegislaUoa. 

n.M hili. 

ESTIMATES COMMITl'EE 

HtrNIlRED AND EIGHTH Ruo8T 

8br1 A. C. Guba (Barasat): I beg 
to present the Hundred and eighth 
RellOrt of the Estimates Committee aD 
ection taken by Government on the 
.. ecommendations contained In the 
Eightieth Report of the Estimates Com-
mittee on the Ministry of Food, Agri-
~ulture Community Development and 
Cooper~tinn (Department of Agricul-
ture)-Indian Grassland and Fodder 
Research Institute, and Soil Conserva-
tiOn Research, Demonstration and 
Training Centrro. 

11.561 hrs. 
INDIAN TARIFF (SECOND AMEND-

MENT) BILL 
The MInister of Commeree (Sbri 

Manubbal Shah): I beg to move: 
"That the Bill further to amend 

the Indian Tarllf Act, 1934, be 
taken into consideration." 
Sir, this Bill mainly seeks to amend 

the First Schedule to the Indian Tari1r 
Act, 1934, in order to give effect to 
Government's decisions on certain re-
commendations of the Tariff Commis-
sion. Han. Members will have observ. 
ed from the Statement of Objects and 
Reasons attached to the Bill that the 
Bill seeks to (a) continue protection 
beyond 31st December, 1966 In the 
case of sericulture Industry and (b) 
discontinue protection with effect 
from the 1st January, 1967 to (I) anti-
mony, (ii) ACSR (Aluminium Con-
ductor Steel Re-inforced) and MC 
(All Aluminium Conductor) (iii) 
COttOD Textile MachInery and (iv) 
Piston Assembly Industries. 
. Copies of the Tariff Commission', 
reports on ali these industries and of 
Government Resolutions issued on 
these reports have already been laid 
on the Table of the House and notee 
on each of these industries have allO 
been circulated for the information of 
the Members of the House. The House 
wUl be able to appreciate that the 
policy at continuously discontinuing 
protection has been Incorporated in 
this Bill. Except in one Industry, the 
rest of thE five Industries are sought 
to be de-protected. 

Sir, on 1st January, 1988, the num-
ber of protected industries stood 81 
eight. This number inclJldes Indus-
tries on which protection is due to eX-
pire at the end at this year viz. 31st 
December, 1966. Protection to (i) 
Piston Assemhly, (ii) A.C S.R. and 
A.A.C., (Iii) Cotton Textile Mochinery 
and (iv) S~ricu1ture industri,s is due 
to expire on 31st December. 1968 
whereas Antimonv Industry Waq pro-
teoled upto 31st December. lq6~ sub-
ject to review by the Tariff Commis-




